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Affidavit 1o be Fuenished by the candidate alongwith Nemination Faper
Before the Retvianing Officer
Far electinm fhoversesnseeses (name of the Houe,
From... coicessasssssssnssnnasansassaleOASHtBENCYt NVame of e Canshife s g

| ABETE 0 S HARM A i do s M. Late Chandradeep tharma .
Aged... 55, -..years, residen ol 14th Berxch and; FabaluPakhl wBedna candidob: al uw sleib
Election, do hereby solemaly affirm and siate an cath as under:- )

{ Arike out whichever is non spplicahle)

(4 | ama candidate sat up by e —~name of the political party ¢ an combesting du e
Independent candidate.
(1) Details of PAN and status of fillng of Incomeé tax return :
Si.Mo. [ Names A T [ Permanent The financial yeer for | Total income I
Account Mumber | which the last sheown In Income |
(PANY Income-tax return has | Tax Return { in |
- - e been filed Rupees) Pt
I Sell B YDFS5682D 2010-11 |
B Spouse- - - i
3, Dependent | - - |
[ Dependent 2 T - |
L2 Dependent 3 ... = | - | i

(3) The following case(s) is/ are pending sgainst me in which cognizance has been taken by the courti-

5L [ Offence [ Gescription I
Na. o - ___I
{a) The details of cases where the court has taken I
cognizance, Sections of the Act and descripticn |

af the offence for which cognizance taken : |

e |

(b) | Mame of the court, Case Mo, and Date of order !
taking cognizance : |

{{e}y | Details of Appeal {s) / Application(s) for revisinn: |
| (i¥any) Gled agninst the ahove ordar(s) | l
- S £ N —— R ——

4. Ceses in which 1 have been convicted by a court of lnw(other those referred 1o in Form 26):

;{l}
!

I (k)
|

The detailz uFEaﬁtsTS;caun:s of the
Act and description of the affence for |
which convicled i

| Name of the Courifsi. Case No. and }_' '
| Date(s) of order(s)



G PUMSHITE LIRS

p3p That | give esern below thi details of | s gasets fumarya ble and oamovable v, ol mysel
tw spouse and all dependents:

A Details of movabie pesets ¢
r":'.-.n:- ‘1.-

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case urﬁmiwnvnslmeug the detals ingluding Serial Mumber, Amount, D of Deposit, fhe Scheme

MName of B Tnstitiion and Branch are 1w be given
3, Walue of Bonds/Share/Debentsres us per the currem market v
Lenpanies and as per Books in case of non- Hsted cinpanies should be given
b Dependent’, here means u person, substantially dependent on the income of the candidate.
% Details including smount iz to be givei separately in respect of each investment)

itlue in Stock Exchange mrespect ot lsted

s, | Description -+ Self
| Nri,

0

¥

Spouse Dependent-1- Dependent-2 E'I'fr'[:-eniltnt-.l .I.

Cashin hand Pa 35, 000/~ {30, 000/ -

{if) |titaj43;'3fﬂepusjts[nﬂank B gﬁ,én 1;.{- )
an 1.}::

pecounis (FDRs, Term Depozits

i
and all other types of Deposits Cantr i an k (
incleding saving accounts), of Ind a
| Deposits with Financial i4 “'.}-“ﬁ‘_' Ga ya
| Institutions, Mon Banking "lEay n? g k f
| Financial Companies and c O i
| | Cooperative societies and the  |B1h gz, Vi clban .
[ ... amount in each such deposit = . . - !
| {iif) | Details of investment in Bonds EVE of !
Debeniures/shares and units in 5
| | vompaniesMutual Funds and e 70,000/ ,
| others and the amount,
[ (iv) | Details of investment in NSS,

Prstal Savings, Insurance Palicies
 and investment in any Financial '
| | Instrument in Post office or

Insurance Company and the
i____ ariount

& il
(V) | Personal loans/advance given ™ ©
| any person or entity inciuding
| firm, Company, Trust etc. and
other recaivables Trom debiors
L pandthe amount, )
Fivi) | Mator Vehickes/Aircraits/
| Yachis/Ships (details of Make,
| | R-:EistmtinssNﬂ. eic, Yearof V2l ug b’ﬁ
| | Purchese and amount 3

13

| | thing (give details of weight and

f1“h'::'3 Jewelzy, bullion and valuable ‘

L dithe

— e . -
a




fiv

A

i} Aoy uther ossets such 3 valueof | INP BoTa |

¢ Tk s inmenest
Cariss Torial value

o tretnils of ]m[a-g_rguﬁlt assets:

Rifle value

%, 50, 00/~ _goonogl)=
‘H- 21; 14,466 lakh

(As per detsil attached)

Mt 1o Properties in joint ownership indicating the < xtent of jomt ownzrship vill alse have 10 be indical

2. Each land or building or apariment should be mentioned separaely in this format.)

1

Tsef

Spouse ___I.i-epnudenl-l
]

| . Lacation(s

_Survey number(s) .
| Area (Total measurement in
acres)

6y 24,5 00/
i

Whether inherited property
{ Yesor MO

| Date of purchase in case of self
acouired propeny

uependem-il_ﬁq_:éﬁd}ﬁl-& i
L

i

"Cost of Land (in case of
purchasejal the time of
purchase

Any Investment on the land by
| way of development,
| zonstruction ete,

: Approximate Current merket
wilue

Location{s)
| Survey number(s)

2,00,000/~

Area (Total measufement in
sq. fi.)

Whether inherited property
{ Yes or NOY)

Date of purchase in case of seif
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
| ennstruction ele,

Approximate Current market
value :

(iii) i

(including apartments)
| -Location(s)
| -Survey numben(s)

| Bult up Area (Total
| Measurement in 5. i)

td

-




'% wiher isheriied prapeny
e kil 'll}

|

= T . r
| L ol puncitase o) case of aon
aeTinrgd propons

|
i et of property (in case of
| | rehaseYat the time of

L peoehase

=
|

4—

]

| Ay Investment on the
| priperty by way of

1 development, consiruction elc.

| A pproximate Current mirket
| wallue i

(iv) | Residential Buildings fineluding
npartments, j

-Location{s)

- Survey numben(s)

5,75,000/

- ———————

5 Acrea { Total measurement in
| ¢ )
| 3

Bl up Area (Total
| measurement in sq. i)

‘Whether inberited PrOpEA Y
{¥es or NO)

| Date of purchase in case of self
| L acquired property

| Cost of property (in case of
\‘pml‘m‘a}mﬂm time of

purchase

| Any Investment on the Jand by
way of development,

Approximate Current market
| value

Others (such as interest in
| property)

Tuotal of Current Market
Value of (i} to (v) ubove

14,99, 000/ =

{6) 1 give herein below the details of linbilities/ dues to public financial institutions and government :-
[Note: Please give separate details of name of Bank » Institution, entity or individual and amount for cach item)

'S, | Deseription
{ No. | el

Self Spouse(s)

Dependent-1 | Dependent-2 | Dependen

13

(il Loan or dues tp Bank/Financial
| Institutipn
| Mame of Bank or Fl
| Amount outstanding
| Mawre of loan
= Loan or dues to any
| individuals! Entity other than
| hentioned in (i} above,
| Hame(sy -
i | Amount dutslanding
o th_uture af labn

| ER-

A
| |
| |
i; l
|

]

!




T Ay oiher liability

| Grand towal of lisbilities “1L

(i) H{ﬁ" velamient Dues:

[ues 1 departments dealing

with government

| atcoumodation 1
Clues 1o departments dealing !
with supply of water | i

|
6, N0, 000/}

“Dues to departments dealing
with supply of electricity

| Dues to departments dealing
with supply of
telephones/mabiles

Dues to departments dealing
with government transport
(including aircrafts and
lelicoplers)

[ncome Tax Dues

ais ‘Wealth Tax Dues

Service Taxn Dues ]
Municipal /Property Tax Dues
{ Sales Tax Dues T
[ Any other dues o g 1

Ly

| Grand total of sll Govt. dues 5, 00, 000, 1

(7) Details of profession or oecupztion:
B s s
b. Spouse............

. Spouse
(8) My educational qualification is as under:

{Give details of highest School / University education with full form of the certificare/ diploma/ degree course)
MName of the School /College/ University and the year in which the course was completsd. )

9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate Sh/Smt/Kum.

2. | Full postal address

3. | Number and Mame of the constinsency and
state e A

3. | Mame of the Politica! party which set up the
candidate (otherwise write ‘Independent’y . W
4. | {a) Number of cascs in which conviction order

passed (other than those referred to in Form 26) |




: _nriL .'I:FH;I ill.l||'li}|_‘-r il i-..-||I,E||_r'=_ .3;-_—_\ wl'.||_'r'c. :':_h-,- \

{ oo i) have takor copnisa |
I-'. I_iu.r-.' Y +'~}'._~.- iFw which tasi

| Ingugne Jny Betuen filed | |
| Tia] Candidate |%_‘ﬁ'?ii:ﬁ. i |
(b Sponse: SRR ISR Tt s e |
- 1<) Dependents [ L -
L6 : Devails of Asscts and Liabilities in rupees
i Description
A Moveable |
Q-ﬁ.,.-_.#“_(LE“.L%i"_l& e Fore _ -
o | lmmovahie 4144686/ 3/ = | [ |
0 I a1

Xi} | Purchase Price and it
Development Cost of 1499 000/
immovable Property
{Total Value)
[ii} | Approximate Currcnt
Market Price of
Azset (Total Value) N
Liabilities ; =
{1} Government fﬂﬁﬁﬂﬂf*

dues (Total) ]
(i) Loans from Bmk.wi !

Self | Spouse [ Dependenti] Dependenili | Dependent 11l |

-

Financial Instltuticns
others (Total) "y iy
| 8. | Highest educutional qualification:

| {Give details of School / University education with full form of the certificate/ diplomal degree
L_ course) (Name ot the School follege/ University and the vear in which the course was compheted.

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavil ere tnae und correct to the

hest ofmy knowledge and belicf, o part of it is Mise and nothing material has been conzesled there frum 1 furthar
oclare that ;

L
i) there is no cage of conviction or pending case against me other than those mentioned in tems 3 and 4 above;

i1 Loy spouse, or my-dependents do not Kave any assel or hability, other than those mentioned in lems 5 and &
abvg,

VerHid Bl .o T CT U, e EEERE | T . U ||

() 2
Ditsvry am
DEPONENT




Nete: 1 Affidavit sanuld be filed Intest by 3.00 "M an the st date t|1"l'|!.|'r|g raminatians
= Alfidavit suould be sworn before an Lugh Commisshuner or Mugistrate of the First Ulass or hefore o Moy
Fublic,
A All columna should be filled up and ro column 1o be lefl blank. 1 ihere is no infarmation io furtisl v pespic b of
any it=m, either “Nil” or “MNot asplicable’, as the case may be, should be mentioned
< The affidavit should be cither tvped o wrigrsn kegibly and neart



B. DETAILS OF IMMOVABLE ASSETS

5l. Description Self Spouse Dependant
Mo, Smt. Gita Sharma
(Wite)

1 Agricultural Lands iy Village-Korra. P s, No.B31,

Location Khata Mo, 60,88 87 95 104 108,
113,120,126,127,200.216.213,
225,226,231,235,239 355,341
343 344, Tolal extent 11 Acres
31.5 Dec. Markel value
Rs. 20,18,000/- HUFs properiies
In which holding 1/4th shares. 504 500.00

(i) Village-Korra, P.s. N.o 831,
Khata Mo .96, Total exient
132 Decs, Market value
R=. 80,000/- 80,000 .00

(i1} Village-Babhanpura, P .5 No.
630, Khata No. 94, Total extent
26 Decs. . Market value Rs,
1,860,000~ HUFs properiies

in which holding 1/4th share. 40 000.00
Total 624,500.00
2  MNon-Agricylteral Land (1) Village-Madarpur Unta,
Location (s) P& No. 313, Khala MNa.
25, 23, Plot MNo. 366, 367
Total extent 3.25 Dec.
1380 Sq. fi. Marketl value
aboul Rs. 3,00 000:- 200,000 .00
Total 300.000.00
3 Buildings {iy House al native Village-
{Commercial and Komra Bajitpur, P.s. No.
residential) 631, Total exient 1.5
Location(s) Katha, Markel Valua
about Rs. 3.00.000/
HUIFs properiies in
which holding 1/4 th 75.000.00

share

(i} House at Moh Lakhibag,
P .= Mo, 316, Mofassil
Manpur, Gaya under
Khata Mo. 198, Plol Mo.
1068/6. Total extent 5
Kathas, Market value
about Rs. 20,00.000/-
HUFs properties in
which holding 1/4th S00.000.00

share,
Total 575,000.00
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